
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Wednesday, the 8th day of  July, 2020

Crl.M.P.No.   7818  /2020 
in

K-1 Sembium P.S.     Crime     No.   479  /2020

Harish @ Echasoru .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-1 Sembium  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  D.  Manoj  Kumar,  J.  Krishna  Kumar,  Counsel  for  the  petitioner  and  of  CPP for 
respondent, this Court delivered the following :

ORDER

1. The petitioner, who was  arrested on 11.6.2020  for the offences punishable under 

Section 341, 294(b), 324, 307 and 506(ii) IPC in Crime No. 479/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is  in custody from 11.6.2020. 

Injured has been discharged from the hospital  and prays for granting bail.

4. According to CPP, this petitioner along with  other accused attacked the defacto 

complainant with knife during the course of wordy quarrel and caused injury to him. She 

further submits that this petitioner is having 7 previous cases.  However, according to her, 

victim was discharged from the hospital. 

5. This is the 2nd bail application. The petitioner is in custody for more than 25 days. 

Victim was discharged from the hospital.  Considering the above facts and the duration of 

custody, this court is inclined to grant bail to the petitioner subject to following condition. 

6. Accordingly, the petitioner is  ordered to be released on bail on his  executing a 

own bond for a sum of Rs.10,000/-  (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioner has been confined,  on his release 



(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand only)  each,  before  the  concerned  Magistrate/Trial  Court  within  one  week  of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

(Sd.) R. Selvakumar
            Principal Sessions Judge

                                       
Copy to :

The Superintendent, Sub-Jail, Saidapet, Chennai.

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Wednesday, the 8th day of  July, 2020

Crl.M.P.No.   78  41  /2020 
in

Crime     No.   85/A  S-   1/  2020

Vijay .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
Traffic Investigation Wing, Anna Nagar, 
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. M. Kabilan, P.S. Muralidhara Rao, K. Sankavi, Counsel for the petitioner and of CPP 
for respondent, this Court delivered the following :

ORDER

1. The petitioner, who was  arrested on 22.6.2020 for the offences punishable under 

Section 279, 337 and 308 IPC in Crime No. 85/AS 1/2020  on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is  in custody from 22.6.2020. 

He is a college going student. He has to attend his studies through video conferencing. Due 

to his confinement, his studies are affected. Injured has been discharged from the hospital 

and prays for granting bail.

4. According to CPP, this petitioner drove his two-wheeler under the influence of 

alcohol and dashed against the Traffic Inspector and caused injury to him. 

5.  Learned  CPP produced  the  drunkenness  certificate  through  Whatsapp.   This 

petitioner drove the vehicle in a rash and negligent manner under the influence of alcohol 

and dashed against the Traffic Inspector and caused injury to him. Considering the nature of 

offence and short duration of custody,  this court is not inclined to grant bail to the petitioner 

at present. 



6. Hence, this petition is dismissed. 

                            Delivered by me today.

(Sd.) R. Selvakumar
            Principal Sessions Judge

                                       
vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Wednesday, the 8th day of  July, 2020

Crl.M.P.No.   78  37  /2020 
in

J-7 Velachery P.S.     Crime     No.   616  /2020

Sridhar .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
J-7 Velachery  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Michael, P. Harish,  Counsel for the petitioner and of CPP for respondent, this Court 
delivered the following :

ORDER

1. The petitioner, who was  arrested on 13.6.2020  for the offences punishable under 

Section  294(b),  447,  324  and  307  IPC   in  Crime  No.  616/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is  in custody from 13.6.2020. 

Injured is the wife of this petitioner. She has been discharged from the hospital  and prays 

for granting bail.

4. According to CPP, this petitioner suspecting his wife’s fidelity,  assaulted her  and 

the defacto complainant who is employer of petitioner’s wife with knife and caused injury 

to both of them. She also sent the A.R. copy  through Whatsapp. 

5. On perusal of the A.R. copy, the victim sustained injuries. However, she has been 

discharged from the hospital.  The petitioner is in custody for more than three weeks. No 

previous case is  reported against  him.  Considering the above facts and the duration of 

custody, this court is inclined to grant bail to the petitioner subject to following condition. 



6. Accordingly, the petitioner is  ordered to be released on bail on his  executing a 

own bond for a sum of Rs.10,000/-  (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioner has been confined,  on his release 

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand only)  each,  before  the  concerned  Magistrate/Trial  Court  within  one  week  of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

(Sd.) R. Selvakumar
            Principal Sessions Judge

                                       
Copy to :

The Superintendent,  Central Prison, Puzhal,  Chennai.
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IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Wednesday, the 8th day of  July, 2020

Crl.M.P.No.   7  839  /2020 
in

V  -1   Villivakkam   P.S.     Crime     No.   688  /2020

M. Akash .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
V-1 Villivakkam  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
CPP,   no  representation  having  been  made  for  the  petitioner  by  his  counsel 
M/s.  E.  Gopalakrishnan,  M.  Prakash,  and  upon  hearing  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was  arrested on 5.6.2020  for the offence punishable under 

Section 302 IPC  in Crime No. 688/2020 on the file of the respondent police, seeks bail.

2.   No representation for the petitioner.  Learned  CPP was  heard through Video 

Conference.  

3. It is contended in the petition that  the petitioner is  in custody for more than a 

month.  He is no way connected with the alleged offence. This petitioner has voluntarily 

surrendered  before the respondent police on 5.6.2020.  Due to previous enmity, the defacto 

complainant  lodged  the  present  complaint  against  him.  The  petitioner  has  no  bad 

antecedents and prays for granting bail.

4. According to CPP, due to previous enmity, this petitioner along with  other accused 

brutally attacked the victim with deadly weapons and murdered him. Investigation is not yet 

completed and objects granting bail. 

5. Considering the gravity of offence and that investigation is at crucial stage, this 

court is not inclined to grant bail to the petitioner at present.



6. Hence, this petition is dismissed. 

                            Delivered by me today.

(Sd.) R. Selvakumar
            Principal Sessions Judge

                                       
vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,
Principal Sessions Judge 

Wednesday, the 8th day of  July, 2020

Crl.M.P.No.   7836  /2020 
in

E  -1   Mylapore   P.S.     Crime     No.   349  /2020
Praveen @ Peevetti Praveen .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
E-1 Mylapore Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
Mr. M. James, Counsel for the petitioner and of CPP for respondent, this Court delivered the 
following :

ORDER
1. The petitioner, who was  arrested on 6.5.2020  for the offences punishable under 

Section 147, 148, 294(b), 341, 324, 302 and 120(B) IPC in Crime No.349/2020 on the file 

of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is  in custody from  6.5.2020. 

He has no specific overtact in the alleged offence.  He is innocent of offence and prays for 

granting bail.

4. According to CPP, due to previous enmity, this petitioner along with  other accused 

brutally attacked the victim with deadly weapons and murdered him.  She further submits 

that this petitioner is having 10  previous cases. Investigation is not yet completed  and 

objects grant of bail. 

5.   Considering  the  gravity  of  offence,  antecedents  of  the  petitioner  and  that 

investigation is at crucial stage, this court is not inclined to grant bail to the petitioner at  

present. 

6. Hence, this petition is dismissed. 
                            Delivered by me today.

          (Sd.) R. Selvakumar
                                                                         Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 8th day of July, 2020  

Crl.M.P.No.7840/2020
in

P.1  ,   Pulianthope     P.S. Crime No.  708/  20  20
1. Ajay
2. Sanjay
3. Chinnapaiyan @ Saranraj .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police(L&O),
P.1, Pulianthope Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Muralidaran, U. Yuvaraj and M. Elayakumar, Counsel for the petitioners and the 
CPP, this Court delivered the following:

ORDER

1. The petitioners, apprehending arrest at the hands of the respondent police, for the 

alleged offences u/s.  294(b),  307,  506(ii)  of IPC in Cr.No.708/2020 on the file  of  the 

respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioners and learned CPP were heard through Video 

Conference. 

3.  According to the learned counsel for the petitioners, the petitioners are innocent. 

There exists dispute between the petitioners’ family members and the defacto complainant 

family. Due to which this false case has been foisted. The petitioners are noway connected 

with the alleged offence.  Injured has been discharged from the hospital. Prime accused was 

granted bail by this court in Crl.M.P.No.7781/2020 on 1.7.2020.  Hence prays for granting 

anticipatory bail.

4.  According to learned CPP, these petitioners along with other accused attacked the 

defacto complainant with knife.  The victim sustained injuries on his head, eyebrow and 

back and he was admitted in the hospital as in-patient for 11 days. 

5.  Injured has been discharged from the hospital.  Prime accused was arrested and 

enlarged on bail.   Considering the above facts,  this court is inclined to grant anticipatory  

bail to the petitioners.



6.  Accordingly, the petitioners are ordered to be released on bail in the event of arrest 

or  on  their  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 

X Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a bond 

for a sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for a 

likesum to the satisfaction of the respondent police or the police officer who intends to 

arrest or to the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioners  and the  sureties  shall  affix  their  photographs  and Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]   the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioners shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioners in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

   (Sd.) R. Selvakumar
Principal Sessions Judge

Copies to:
1.  The X Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police(L&O), P.1, Pulianthope Police Station,
     Chennai.

nmk



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 8th day of July, 2020  

Crl.M.P.No.7835/2020
in

K.5  ,   P  eravallur     P.S. Crime No.  333  /  20  20
D. Elizabeth .. Petitioner/Accused.

     Vs.

State Rep. by
The Sub-Inspector of Police,
K.5, Peravallur Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. Prasanna.D and Chadraprabha.B, Counsel for the petitioner and the CPP, this Court 
delivered the following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offences  u/s.  294(b),  448,  506(i)  of  IPC and Sec.3  of  TNPPDL Act,  1992 in 

Cr.No.333/2020 on the file of the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.  According to the learned counsel for the petitioner, both the petitioner and the 

defacto  complainant  are  practicing  Advocates.  They  are  neighbours.  The  defacto 

complainant alone picking up quarrel with the petitioner.  She has nothing to do with the 

alleged offences. She has been falsely implicated in this case.  Hence prays for granting 

anticipatory bail.

4.  Dispute between neighbours.  It is alleged that the CCTV Camera of the defacto 

complainant has been damaged.  Except Sec.3 of TNPPDL Act, other offences are bailable. 

Petitioner’s counsel submits that the petitioner is prepared to compensate the loss to the 

defacto complainant.   According to the petitioner’s  counsel,  the  damage is  worth about 

Rs.3,500/-. On the other hand, learned CPP submits that it is worth about Rs.10,000/-.  

5.   Both  the  petitioner  and  the  defacto  complainant  are  practicing  Advocates. 

Considering the nature of offence and the alleged damage caused to the CCTV Camera, this 



court  is  inclined  to  grant  anticipatory  bail  to  the  petitioner  with  direction  to  deposit 

Rs.5000/- at the time of executing bond before the Court. 

6.  Accordingly, the petitioner is ordered to be released on bail in the event of arrest 

or  on  her  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 

V Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond for 

a sum of Rs.10,000/-  (Rupees Ten Thousand only) with two sureties each for a likesum to 

the satisfaction of the respondent police or the police officer who intends to arrest or to the 

satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b] the petitioner is directed to deposit Rs.5000/- to the credit of the Cr.No.333/2020 

before the satisfaction court at the time of executing bond.

[c] the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

[d] the petitioner shall not abscond either during investigation or trial.

[e] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[f] If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

  (Sd.) R. Selvakumar
Principal Sessions Judge

Copies to:
1.  The V Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Sub-Inspector of Police, K.5, Peravallur Police Station,
     Chennai.

nmk



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 8th day of July, 2020  

Crl.M.P.No.7838/2020
in

E.4  ,   Abiramapuram     P.S. Crime No.  1193  /  20  20
1. Richard Kennedy
2. John Kennedy
3. Dhanasekar
4. Parthasarathy
5. Balaji .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
E.4, Abiramapuram Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. M. Rajavelu and S. Bramanandasivam, Counsel for the petitioners and the CPP, this 
Court delivered the following:

ORDER

1. The petitioners, apprehending arrest at the hands of the respondent police, for the 

alleged offences u/s. 147, 294(b), 323, 506(i) of IPC in Cr.No.1193/2020 on the file of the 

respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioners and learned CPP were heard through Video 

Conference. 

3.  According to the learned counsel for the petitioners, the petitioners 1 and 2 and the 

defacto complainant are relatives and there exists dispute between them.  Due to which, this 

false case has been foisted against the petitioners. The petitioners are innocent and noway 

connected with the alleged offence.  Injured has been discharged from the hospital.   Hence 

prays for granting anticipatory bail.

4.  According to learned CPP, these petitioners attacked the defacto complainant, due 

to which the victim sustained injuries on his face and later discharged from the hospital. 

5.   The  alleged  occurrence  said  to  have  been  taken  place  on  23.3.2020.   The 

petitioners 1 and 2 and the defacto complainant are relatives.   Considering the nature of 

offence and the fact that the injured has been discharged from the hospital,  this court is 

inclined to grant anticipatory bail to the petitioners.



6.  Accordingly, the petitioners are ordered to be released on bail in the event of arrest 

or on their appearance, within one week of regular functioning of courts, before the XXIII 

Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a bond for a 

sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for a likesum 

to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioners  and the  sureties  shall  affix  their  photographs  and Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b] the petitioners shall appear before the respondent police twice a day at 10.30 a.m. 

and 5.00 p.m., except Lock down days, until further orders.

[c]  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[d] the petitioners shall not abscond either during investigation or trial.

[e] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioners in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[f] If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

           Delivered by me today

  (Sd.) R. Selvakumar
Principal Sessions Judge

Copies to:
1.  The XXIII Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, E.4, Abiramapuram Police Station,
     Chennai.
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